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' IN THE CENTRAL ADMINISTRATIVE TRIAUNAL
AHMEDABAD BENCH
0O.A. No/c35/93
T.A. No.
DATE OF DECISION__ " -=12-1993
1r o VeBAmbekar Petitioner
Ir.D.S.5kah Advocate for the Petitioner(s)
Versus
Union of India & others Respondent
Advocate for the Respondent(s)
CORAM :
The Hon’ble Mr, «Cl.Ehatt : Member (J)
The Hon’ble Mr. Vehadhakrishnan : llember (A)

1. Whether Reporters of local papers may be allowed to see the Judgement g L=

2. To be referred to the Reporter or not § X

3. Whether their Lordships wish to see the fair copy of the Judgement ? "%

4. Whether it needs to be circulated to other Benches of the Tribunal ? >




.

Venktesh Bhemacharya Ambekar,
(MeE « 5404 103368)
residing at C¢/o,Chief Engineer,

Air Force,Camp Hanuman,
Ahmedabad-380 003 : APPLICANT

aAdvocate : Mre.DeSeShah

versus

le Unicn of India,
Notice to be seryed through
the Secretary,lMinistry of Defence,
Govt.of India,
New Delhi -

2. Engineer-in Chief-E-inC*s Branch,
Army Head Quarters,
Kashmir House,DHQG, PO,
New Delhi-ii0 001

3. Chief Engineer,
Engineering Department,
Head Quarters south Command,
Engineering Bran€h,
Pune-411 001

4, Chief Engineer,
Alr Force,Camp Hamuman,
Ahmedabad -380 003 ¢ RESPONDLNTS

Okal  OLDLX

DeA.685/93

Dates03=-12-1993
Per : Hon'ble Shri R.C.Bhatt, Member (J)

Heard learned advoéate Mre.Pe3SsShah for

+he applicant. At present he withdraws the O.A. with a

/
permission to file afresh one on a cause of action, which
may arise regarding the departmental inquiry. Hence, O.A is

disposed of. No order as to coOstse.

sl PraA

( V< hADHAKI ISHNAN ) ( ReCeBHATT ) ™
Aember (&) Member (J)
Dates 3-12=1993 Dates 3-12-1993

ssh



